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THE EMPLOYMENT OF CHIT'REN (AMENDMENT)
ACT, 1978

No. 39 or1978 -
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An Act further to '1mtnd the Employment of Chlldren‘ Act, 1938.

BE it-"enaoted: by Earhament in the Twenty-ninth Year of the Republic
of Ind1a as follows:— i

Short ¥ - (1) Fhis Acts mayr be called the Employment of Chﬂdren (Amend-
title and meHe)’ Act; 1‘973 e '

coms- ‘

mencée- S : - 1 :
ment, (2 I shall ¢omé into"force on such date as the Central Government

mays by notiﬁcationct i'n(-the Official Gazette, appoint.

Amend- 2 Th section 3 of the Employment of Children Act, 1938 (hereinafter 26 of 1938.

me?t og tefetred t6° a§ the prititipal’ Act), in subsséetion' ()i clttse- (5) shall becre-
section 3.

lettered as- clause. (@ ind before dlause (e) as so re-lettered, the followmg
clauses shall be inserted namely —

“(b) conﬁected W1th c1nder p1ck1ng, clearmg of arl ash pxt ot
bmldlng operé‘tlon, in. the, ra11way premises; or

ey coniiected ‘with tHe " work ™’ iﬁ a' caferitig* estabh‘shﬁlellt, wat atails
i Wayf station;. mvolvmg the-movement of a vendor or any otHer employee

of "the" est’thsllmédt fioit ohe platform to another or into or out of a
~ moving tram or
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(d) connected with. the work relatmg to the construction of a railway
stat1on or with anyother~work where such work is done in closc proxi-
mity: te,: or between,: the: railway lines; or”.

Amend-.
ment of
section 3E.

'8V sedtion SE of the principal Act,—

i ('@) for the \ﬁ’_ rgi j"‘

and evbry Pott’ aubhorl,ﬁy ' ihe wordg “ , ety
em';ployer” shall be substituteds: '

i (zz) after the xk’roi' % itHin the 11m1ts of a port”, th& w0rds “or
’ at thie placeof work” shiall” by inserted. ~
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4. In section 4 of the principal Act—: = ..ceir it
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. \ (i) in clause (c), the word “or” shall be inserted at the end;

g) after.claps q4c),,as S50 amended, tlge{ gl)g)wﬁg,xc}ausef @l;a}l be
mserte ﬁamely —-" e a
! R R
“ (d) falls to dlsplay a notlce contamlng an abstract of sub-

Do sections (1) and (2) of section 3 and section 4 as required by
. section 3E,”.
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5. In section 7 of the principal Act, after sub-section (2), the follow-
ing sub-sectlon shall be inserted, namely:—

“ (3) Every rule made by the Central Government under this Act
shall be laid, as soon as may be after it is made, before each House of
Parliament, while it is in session, for-a total period of thirty days which

Jmay bercomprised inione session.or jn:twa ormiore, sugegssive sessions,
and if, before;sthe expiry ‘of :the session immediately follqw1ng the ses-
sion or the successive sessions aforesaid, both Houses agree in making

RNy mqﬁlﬁcqpon in the rule or. both Houses agree thau_zt_hef _rulg shpuld
not be made, the rule shaﬂ ‘thereafter have effﬁct onl ’1; suc

\

Ol-

fied form or be of no effect, as the case may be; so, howevéf tha:} ahy
- ~g@uch; gmodifigation - or, annylment . Vs;hall be w1thout pre};u;dlqe to;the
validity of anythmg previgusly done Junder. that {rqle »

Amend-
ment of
section 4.

Amend-
ment of

aection 7.




